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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

IRIGINAL APPLICATION NO.147 of 1992 

DATE OF JUDGMENT: 4thMa2ch,1992 

Vesalapu Appa Rao 	 Applicant 
Us. 

The Superintendert of Post Offices, 
Vizianagaram Division, Vizianagaram. 	 Respondents 

-- 

CourB el for the applicant: 	Mr. G.Prabhakara Rao 
Counsel for the respondent: Mr. .N.V.Ramana, Add].. CGSC 

Coram: Hon'ble Shri R.Balasubramanian, Member (Admn.) 
Hon'ble Shri T.Chandrasekhara Reddy, Member (JudI.) 

(Order of the Division EJench deliveredby Hon'ble Shri T.C.Reddy, 
Member(Judl.) 

We have heard Sri V.Rajeshuar Rao, Advocate representing 

Shri N.V.Ramana, ]sx red Counsel for the respondents and Sri 

MSllikarjun, Advocath, representing Shri G.Prabhakar Rao, Learned 

counsel for the applicant. This application is filed under 

Section 19 of the A.T.hct, 1965, by the applicant herein seeking 

quashing of the proceedings dated 10.1 .1992 calling applications 

for filling up the post of Extra Departmental Brarch Postmaster 

at Lakkidam GPO and to direct the respondents not to take any 

a. 
further proceddings on the basis of the ProcedinQskl0.l.l992 

till the enquiry is instituted against the applicant aid the 

same is concluded. 

2. 	The facts giving rise to this CA iWbrief are as follows:— 

The applicant was appointed as Branch RzstxMzflaxxRnk 

Past Master about three years back by the respondent. The 

T 
contd.... 
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applicant was served with the proceedings dated 21 .9.1991 

by the respondent putting off the applicant from duty 

with immediate effect pending enquiry into allegations of 

his conduct. As the applicant %j(Sput off from duty as 

already pointed out, the respondent issued a notification 

dated 10.1.1992 calling for applications from the eligible 

candidates for selection to the post of Extra Departmental 

Branch Post Master at Lakkidam Branch Post Office. The 

said notification dated 10.1.1992 is questioned in this 

Oh. 

aqd 
As the applicant was put off from duty,Lthere is 

a temporary vacancy of the post of Branch Post Master at 

Lakkidam Branch Post Office, it is completely left open to 

the respordent to fill up the said temporary vacancy in 

accordance with law. It will not be fair for this Tribunal 

to interfere with the filling up of the said post as it - 
may effect the function of the Branch Post Office at Lakkidam 

Branch Post Office. So, in view of this position, we are 

of the opinion that this application is liable to be rejected, 

ka.—c 
Since 't*s-'-g-flø$vthas said that the Department 

a right to fill up the post in accordance with law, 

it is the duty of the Tribunal to protect the interests 

of the applicant by passing appropriate orders. 

contd.... 
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interests of the applicant would be çrotected if a direction 

is given to the respdndent that filling up the post of the 

said Branch Post Master at Lakl4dam Branch Post Office will 

be subct to the outcome of the proceedings that are 

likely to be initiated against the applicant. 

5. 	In the result, we reject this GA under the provi- 

sions of the Section 19(3) of the Administrative Tribunals 

Act, 1985..jut we make it clear as already observed, that 

filling up of the said post of Branch Post Master at Lakkldam 

Branch Post Office will be 5ubject to the final outcome 

of the departmental proceedings that miQht be initiated 
sit 

n against the applicant. Suitable mention shall be made 

by the respondent in the appointment order while making 

appointment to the post of Branch Post Master, LakI4Jam 

Branch Post Office. Ihera is no order as to costs. 

(Dictated in the open Court). 
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1 	 (R.BALA5UBRANAMALNT c 	 (T.CHANORASEKM:RA REDDY) 

	

I 	 Membor(Rdmn.) 	 Member(Judl.) 
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Oated: 4th March, 1992. 	JfQQj47ciYd(i) 

-k t-&-y; G. 	1-o-ru -A0, 6joct 

- M\Jn 4[k.C.coSc. CKirW. 
avl/vsi 
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TYPED BY 	. 	OAED BY 
CHECKED BY 	 APPROVED BY 

S I 	 . 	 S 

. 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYFJERABAD BENCH AT HYDERABAD 

I 
THE HON'BLE MR. 	 V.C. 

THE HON'BLE MR.R.BALASIJBRAMANIANfl4(A) 

AND 	
. 

THE HON'BLE MR.T.cHflwpAsEJcnJ REDDY; 
M(JUDL) 

THE.HONtBLE MROY ; MEMBER(DL) 

S 

- DATEDs 1a -3 -1I2 

S 

kBa/JU3MENT: 

R.k/Cj.,/ M.AN.5  

S in 

O.A.Nc. tu-i(qt_: K ...... 

T.A.No5 	 (W.P.No 	) 

Admited and interim directi.jns 
issue1. 

• 

• 	

A11sw41 

Dispo ed   of with directions. 

Dismi4ed 

DJmjskedas Withdrawn 

• 

Disniissd fori Ek4j4AtMrnini!j3tiV8 TrRaad 
M.A. Or<\ered/ RE 1ec PtS7ATCH 
N. order as toi 
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